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Central Administrative Tribuna
Principal Bencn

Q.A. No. 1140 of 1999

Nev» Delhi , dated this the 17th Apri l ,

HON'BLE MR. S.R. ADIGE, VICE CHAIRMAN {A)
HON'BLE DR- A. VEDAVALL I , MEMBEn (.J)

2001

S/Shr i

1  .

AppI 1 cant s

D i wan S i ngh,
Assistant Plumber,

Civi l Construction Wing,
Ai l Ind i a Rad i o, H.P.T. ,
Kingsway Camp, Deihi.

Tej Pal Singh,
Asst. Wtreman,

Civi l Construction Wing,
A. I .R. , H.P.T. ,
Kingsway Camp, Delhi .

(By Advocate:. Shr i B.S. Ma i nee )

Versus

1  Union of India through

the Secretary,
Ministry of Information & Broadcasting,
Shastri Bhawan,

New Deihi-110001.

The Director General ,
Ai l i nd i a Rad i o,
Akashwani Bhawan,
Parl iament Street,
New De i h i .

/I.

3. The Chief Engineer (C),
Civi l Construction Wing,
Al l Ind i a Rad i o,
New De1h i .

(By Advocate: Shri Rajinder Nischai) »

npnp-R < Qra I )

S R. ADIGE- VC (A)

Respondent s

Appl icants seek a direction to Respondents to

implement the DG, CPWD's decision contained in O.M.

dated 7.5.97 (Annexure A-2) in regard to semi-ski i ted

staff working in Civi l Construction Wing of A1 1 India

Radio also as per provisions of AIR Mannuai with
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wiih al » consequentiai benefits including arrears of

pay •

2. We have heard appi icants' counsel Shri

Mainee and Respondents' counsel Shri Nischai.

3. Shri Nischal states that respondents

would have no objection in extending the benefits

contained in the aforesaid dated 7,5.97 to the

present appl icants also.

4. In this connect ion we n ote that Para 2

of the aforesaid O.M. dated 7.5.97 extends those

benefits only in respect of workmen under the work

charged category and those who were on tne ro1 is of

the CPWD on 1.4.81 and is not appl icable to any kind

of dai ly rated workers.

5. Shri Mai nee, however, contends that the

,tl aforesaid benefits have been extended by CPWD to
those who came on their roi l even after 1.4.81, on

the basis of various Court's decision and by CAT P.B.

order dated 27.4.2000 in O.A. No. 2464/9b 3nri

Li loo Singh Vs. Union of inoia & Otners, tnese

benef its have been extended to a semi —sk i 1 ieo

employee of CCW of Minisytry of information S

Broadcasting appointed as recently as 1991.

/?



6. We dispose of this O.A. with a direction

to Respondents to consider extending the benefits of

O.M. dated 7.5.97 to appl icants in the present O.A.

and other simii jarly pi aced seni i — sk i i 1 ed staff work i ng

in CCW of AiR appointed after 1.4.81 in the l ight of

the benefits said to have been e.xtended to simi iariy

piaced staff in CPWD. These directions should be

implemented within two months from the date of

receipt of a copy of this order. In,the event that

Respondents deny the aforesaid benefits to any of the

appl icants before us. Respondents shal l record

detai led reasons for doing so. No costs.

A-
(Dr . A. Vedava i i i ) (S.R. Ad i ge)

Member (J) Vice Chairman (A)

karth i k


